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BEFORE THE NATIONAL GREE TRIBUNAL PRINCIPAL BENCH, 

NEW DELHI 

ORIGINAL APPLICATION NO. 435/2023 

Jasbir Singh soos Applicant 

Versus 

State of UP & Ors. : . seooee Respondents 

STATUS REPORT/ REPLY IN COMPLIANCE OF THE ORDER 

DATED 30.10.2023 PASSED BY HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH ON BEHALF OF RESPONDENT | 

NO. 4L.E., NAGAR NIGAM MATHURA-VRINDAVAN. 

  

MOST RESPECTFULLY SHOWETH: 

1. That the above captioned matter is pending’ before this Hon’ble 

Tribunal and the next date of hearing is 29.01.2024. - 

N 4 Ns That vide order dated 30.10.2023, the Hon’ble Tribunal impleaded 
\ oe Ay Nagar Nigam Mathura-Vrindavan (hereinafter the “Corporation”) and 

    

   

  

. directed the Corporation to filé Status Report/ Reply. 

. The concerns/allegations levelled against the Respondents’ majorly 

revolve around following issues: » 

\W That NOC was granted to S.J.P: Global Limited for development of Shri 

i AL KISHORE MATH a Florence, Vrindavan Colony. The builder has not established STP and 

rain water harvesting systems and has not made proper arrangements for 

disposal of solid waste. No green belt has been developed along the boundaries 

of the colony and no trees have been planted inthe colony except in one park. 

The applicant made oral and written complaints against the builder but no 

v 
oe RS PAT 

action has been taken on the samé,”
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4, A letter dated 25.08.2023 was received to tire General Manager, Water 

Works Department, seeking information regarding whether. the 

generated sewage M/s SJP Global Limited (Project Shri Radha 

Florence) is connected to 08 MLD STP through SPS Rukmini Vihar, 

Vrindavan, Mathura or not. A true copy of the letter dated 25.08.2023 

is hereby marked and annexed.as ANNEXURE-AI1. 

5: In response to the same, a letter dated 19.01.2024 was addressed to the 

Regional Officer, UPPCB by the General Manage, Water Works 

Department, Nagar Nigam Mathura-Vrindavan. Through the: said 

letter, it was informed that an inspection of the colony was done on 

16.01.2024 by the water department and was confirmed that there is no 

STP installed in the colony. It was. also informed that the sewer 

network is available in the colony and disposal of sewer line is in the 

EOTAR trunk sewer line passing in front of the colony. Moreover, the disposal sooo Mahi | ie ae ‘ 4 of this trunk sewer line is at 8.0 MLD Sewage Treatment Plant 

28 a _ pronase on Mont Road via Rukmini Vihar SPS. A true copy of the 

~* letter dated 19.01.2024 alongwith photographs of inspection is hereby 

marked and annexed as ANNEXURE-A2. 

- In pursuance to the same, this Status Report/ Reply may be taken on 
VIMALK HORE MAES on behalf of Respondent No. 4 ie., Nagar Nigam Mathura- 

    
/ Notary Public. 

advocate Vrindavan, 

RESPONDENT 
\froven COUNSEL 

YAGYAWALKYA S| . YAGYAWALieya SINGH Sve 0d Suinad ower Bast YAGAYWALKYA SINGH Gt Ra Se Sue, oe foal Advocate-on-Record Ph.: 7. 838848157, 0315614163 A- 131, LGF, Sector-46, Noida 

UP-301301 
Place: Neco Delhe Email: yagyawalkyasingh@gmail.com 
Date: 22.0}, Dap - . Contact: 7838848157
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NEW DELHI 

ORIGINAL APPLICATION NO, 435/ 2023 
Jasbir Singh 

soeee Applicant 

Versus 

State of UP & Ors. ooeoee RESPONdents 

AFFIDAVIT 

I, S/o __ adn} Pros ad .   

R/o_MAGAR wigan M_ MATHURA ~ VAT MD AVAN, m atUR I 

, designated as_Gim. { tal) 

, currently at New Delhi hereby solemnly affirm and 

  

  

declare as under; : 

1. Tam the authorised representative on behalf of the Respondent No. 4 
in the aforesaid matter and am well conversant with the. facts and 

Vietieene of the case and competent to swear the present affidavit, 
Phas the contents of the accompanying Status Report have read over to      

‘me, which I understood and I state that the contents of accompanying 

re is based on the records. 

YMA Note music. EAB the documents filed along with the Status Report are true copies 

of their respective originals. 

we \ én Sn “ DEPONENT 
( Ty 

VERIFICATION’ . Serena Parr 

Verified at Re SPORE MT EL GE te ART 2024 that the 

contents of Pata’ | to'3 of the above affidavit are true and correct'to the best 

of my knowledge and belief and no part of it is false and nothing material has 

been concealed therefrom: 

DEPONENT 

‘he Contents of-wie affitubyly gopsetage) we Kener Rag WA 
cead over & explained Shei’, ease 
who is identified by Hh es Eu ae - ; 
and oath attested to day on... .....2- . srt tet oe Sy at my office & noted gown 8 the noterkss : ® ont Arruren daw dean Register No oN a: secu : ‘ 
and Charged Se wert Pept * ae ction aie Tre — 

i yw Byers Ker TT HOTT arena t/Po svat war f i 
mai Wasore Watt. . a ® : a q 2 ‘ie j 

Notary Public, / es weenie: > 
Cnstnct Mead Quacter Matas   
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74 nnexwre-5 

49 Wge: www.uppcb.com 

§-3a :- romathura@uppcb.in 
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Regional Office, U.P. Pollution Control Board 
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“The applicant, a resident of Shri Radha Florance, Vrindavan Colony has sent present letter 
petition, which has been treated and registered as Original Application, complaining that NOC was 
granted to S.J.P. Global Limited for development of Shri Radha Florence, Vrindavan Colony. I'he 
builder has not established STP and rain water harvesting systems and has not made proper 
arrangements for disposal of solid waste. No green belt has been developed along the boundaries of (he 
colony and no trees have been planted in the colony except in one park. The applicant made oral and 
written complaints against the builder but no action has been taken on the same.” 
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va AO USE SRA afer, ag feck F alert stoyo ¥io—435 /2023 ‘ora fis TAT Ke 
sit Yolo” 4 ae enéer foxx 01.08.2023 & WaT Fi 

Weleg, 

rar swttar fae Aro UE ete afte, af fee A ata shox Wo-435,/ 20. 
‘oradhy fie aaa eee afte goto” # uta ander Rats 01.08.2003 (raat wera) ar Ped TR pe) 
bl pul ay, fina AR sign fra & 

“The applicant, a resident of Shri Radha Florance, Vrindavan Colony has sent present letter 
petition, which has been treated and registered as Original Application, complaining that NOC was 
granted to S.J.P. Global Limited for development of Shri Radha Florence, Vrindavan Colony. The 
builder has not established STP and rain water harvesting systems and has not made proper 
arrangements for disposal of solid waste. No green belt has been developed along the boundaries of the 
colony and no trees have been planted in the colony except in one park. The applicant made oral and 
written complaints against the builder but no action has been taken on the same.” 

ot Sa TRG sree & aquest 4 Rae we victee Fo yHototio faa we feo (Geiue 4 
We Te) oT Pet se orate B onrEt areal err ai 22.08.2003 wy ar aay Caen 
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waa afage atria ar vw oro aaet afee ant fa aa aA aR Uae 
amd satel vd aft anager wrfadt 8g urex afta 2 
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6. Gefla Rao we wee 4 difs he } Hae eg He ore Maa ad) a aa) 
aiclh & difers ae aw) Sk-c-se Rast ent wage fea oar 8) wre A ame Paya 
FRI ERT 04 ce B Re aoa fle w md 8) Ader SF we suka WARE) 6 
ordi xray fe Sar afore dee wt ae Per err waa fot cra & fa? Aeaeu © 
v7 Pera a) sft age Yor Gra 8] 

7, deahta Ract we pole F Heir S ve sew a dae a aww eta ufeca) fa@hia 1) 
Ta 8 cer Great 4 wtre-wle wrell oe sha ua fafa a mh 8 

8. wefia Rut we wiles & fg org Pred SB aden X sq ara gs wy, 
727/375 /2023 feis 13.07.2023, 645/3-75 /2023 fete 12.06.2003 art amaryl 
mart oa A afi faget ot orqorer aren afta ae oq va Aa PAW a en 
TheR an wa 4 Raa we whee wari err waters 8 afta ag fee Ta 2 | 

9. wah Rut we were & fost ant ori S dae S Gd wou ds a eal) 
(Sel / ag) orer wet Bt eA S| 

10. FTG YET AO Vaovfodo, ag fee H alfera siovo Wo—-435 /2023 B arate 
feanria & | 

ai outa feegail at gftera wat ey delta Rac We wet] Ao waodotio Maat ve feo (Gistae 5 wen GeiRRT), Ga wo-s44 B sas, 850, 851, 867 Y 871, What WAR airy 
Teter a siaTE—HoRT B fase wo o250/— weer st ax a faim 16022016 | way Wa a oe sate efagfs oftatta fea or vt aro ant ARE af Pa ona 
WI Wed sen snags sacral ve aia oraern wredad &q arex after 2 

\ pe IO? 

ee eo ° we \ 
WAI WETS asi wens were dea sila) 
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ANNEXURE-A2 6

“TcTehel fear, are ATA FERIH a 

STEN 
S, i gq R AYRI-28 

1001 
Email: mathurajalx@ al@g

mail-com 

Te rap 1982 / GEN/GM/MTR/2023—
24 

= ade 

War ¥, 

  

aay often, 
Sou WEN fAUaTT as, 
65, Foeayyy, Feel Vs, 
ANT | 

~ ROAST afte afters, af fect & ae 0.A. NO.—435/2023, oa Re IAF 

we sie ah gary dS wae FI 

Feleg, 

saa fsa ao wsha eta after, F asta O.A. NO—435/2023 iT 41 XTET 

TaRAT orev, geraq & fAesx Beni wHo otto faa we faftes ent Wfansi o aw 

S gaat aMersi & woos G waft 81 se fasa § gut am awics o TA 
0-924 / 0-100 / 2023, festa 25/08/2023 HI Ut VEN HM HI HE Hl 

vat OG wes § aor een 3 fe weit GD ane wafud Wad, fexie 

01 Ad 2021 8 wR PTA FERI-gTaH, GT var & waa fet of cH EN feaie 

16/01/2024 a ores ar Perr fear war) are 4 aa Aesre ware (Ceociotio) 

faffa vet 8) arettt FY Max Acad fleas 2 alk Mex asa oF Ree Se o TT 

oR él cep Wax ods F 81 sa gow Mix aa oT Seca wert flex, TaotiowKo F 

Slat ga Hie we ue fafa 8.0 vHovaOS Maa etre are (CHociotio) Ww FI 

Poaran—wiee Fert GH wreraTTs | 

  

  

  

Heaaa (Sie) 
“TR PTA FONI-Grarat 

TAih—1982 / GEN/GM/MTR/2023—24 fest—19.01.2024 

yfaferra:— 
4, AIR aged Aelea,AOPMOAO™OAYT HT UTeX Wael TT | 
2, WITH TR aged AVley Aofiowgo ANT | 
3, srftremht oftardi(Gre),Te FTA AQRI-Gearaay, HINT | 

TR FTA AQRI-Gearasy
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a a aR. ‘ Pan ws Bis 

eae Se rindavan, Uttar Pradesh, India 
WELD TAC) Me aaa : ek Road, Burja Rd, Vrindavan, Tahra, Uttar Pradesh 281121, india Tehre Road, Burja Rd, Vrindavan, Tahre, Utter Pradesh PL 4 # helps te 
UTP YAS PEL pe : SE | a wre" Eo PRC beat Long 77.667071° ee Reread eel TORU ZAP MOULD aenali>e _ Rete o ala Fhe tier Nella Shes dis inden duis duanced cana   

  

    

pan 

} Tahra, Uttar Pradesh, India 
eR cor cree a TR RO COM ta are ertg PALE LE elt) 

SPAT exe 

: Long 77657358" 

Arora vac hy BLS) 

ii as bie Se   
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VAKALATNAMA 

wire courtor NAnowar Geeen VRisy NAL 

  

  

  

  

  

IN THE MATTER OF. 

See BR Sinay Plaintiff Appellant! Petiioner/Complainant 
, VERSUS 

SS ATE 0 € De p- 3 ORS- - Defendant/Respondent/ Opposite Pa 

KNOW ALL TO whom these presents shall come that IWe_! _ N AQ PR. Mian Mest Y 

the above-named g ES POND ENT no ‘ 3 = do hereby appoint 

YAGYAWALKYA SINGH . 

Enrolment Number- i GPALAB Al 14 
Chamber-203, Setalvad Lawyer's Block 

Bhagwan Das Road, Supreme Court, New Delhi. 
Off: A-131, Sector 48, Noida-201304 

Mob: 7838848157 

(Hereinafter called the advocates) to be my/our Advocate(s) in the above- noted cause, to do all the following acts, deeds and or any of them, that is to say: - 
i 

To act, appear and plead in the above-noted cause on my/our behalf, in this Court or in any other Court/ Tribunal in 

me/us. 

2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions, Teview, re 
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary of pro 
the prosecution of the said cause in all its stages subject to payment of fees for each stage.   

3. To file and take back documents, to admit and/or deny the documents of opposite party. a, i 

i. 4, To withdraw or compromise the said case or submit to arbitration-any differences or disputes that may arise, touching or 
any manner relating to the said case. | 

By To take execution proceedings. 

6. To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts and things which 
may be necessary fo done for the progress and in the course of the prosecution of the said case, + 

ti To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby conferred 
upon the Advocate whatever he may think fit to do so and to sign the power of attorney on our behalf. 

AND I/we the undersigned do hereby agree to rati 
matter as my/our own acts, as if done by me/us to ail intents and purposes, t 

AND I/we undertake that Ive or my/our duly authorized agent would appear in the Court on all hearings and will j 
the Advocate for appearance when the case is called. 

AND live undersigned do hereby agree not to hold the Advocate or his substitute responsible for the result of the 
case. The adjournment & other costs whenever ordered by the Court shall be of the Advocate which he shall receiv 
retain for himself. 

AND we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be p: 

  

the Advocais remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until th paid. a ES 

things 

ision, 
er for 

ify and confirm ail, acts done by the Advocate or his substitute in the 

e san   IN WITNESS WHEREOF lie do here unto set my/our hand these presents the contents of which have been understood by 
on this date - 

Accepted subject to the terms of the fees. 

Advocate(s) : Qu Client(s) \ : 
YAGYAWALKYA SINGH, UPA 43K jx) Wepre “ary 

pe 
FR Fry erg, YAGYAWALKYA SINGH os Advocate-On-Record, Supreme Court aR Reg. No. UP4143A/14 .Ch.No.:203, Setaivad Lawyers Block 

Supreme Court of india Off. A-131 (LGF), Sector-46, Noida Ph.: 7838848157, 9315614163 

   

  

   

  

   

  

: 

i 
Which Sars the same may be tried or heard and also in the Appellate Court Subject to payment of fees separately for each Curt by 

     

c
2
8
 

| C
AT
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